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GEMI'RiUj ̂ ^MINlSTPs^TlViS TfUBUlsli-Gj

Ji^x\LPUR BENGH

JRBALPUR

0^-i, No. 7 98/ 20 0 3

Jabalpur this the 14th Day of Novecaber, 20 03

HON'BLE BHRJ 3RHWE3H«''i/iR JKA, MH-B ER (A)
HON'BliE iiHRl BiiARAT BHUBHiT.N, MEl^BER (J)

SuJvhrarn,

S/o Bhri Gulab ir^o.
Junior Technician Central parm
Machinery Training and Testing
Institute,
Tractor Nagar Budhni,
District Behore,

B/o Duarter No. 21,
Tractor Nagar,
Budhni Behore,
Madhya Pradesh. ... Applicant

(By Advocate; Bhri i^.N, Giri)

Versus

Union of India

Tiirou (p. Beer etary ,
Mixiistry of Agriculture,
ODvernmaat of India,
Kris hi Mantra la ya,
Krishi Bhav/an,
New Delhi-110 001.

2. The Director,
Central Farm Machinery Training
and Testing Institute,
Ministry of figriculture.
Tractor Nagar Post Office
Budhni District Beiore,
Madhya Pradesh. ... Respondents

ORDER (Oral)

Bv Hon'ble Bhri Sarv/eshwar Jha, Member (A) g

Heard.

2, The ap^jlicant has preferred tliis 0./^.

against his having not been granted promotion

under Assured Career Progression Scheme (AGP)
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and has, accordingly, prayed that he may be

granted the L^jper Qcade ̂ aie or under

the i^P Scheme on completion of twelve years

of service. The applicant has also submitted

that the increment, which was withheld^ may

be granted to him.

2. It is observed that the applicant^

who had joined the Respondents vide l etter

of «4ppointraent dated the llth February 1977

and who in the process has conpleted about

25 years of service, has not been granted

upgradation under ̂ P. It is also obs^ved

that the Departraaital proceedings ha^d been

initiated against the applicant vide - -

Memorandum of the respondents dated 27th

FdDXuary 200 3 (annocure R-l) . The charges

against the applicant are given at Pages

8 to 12 of the Original application. He
had been submitted by him

has further submitted that reply^vide his

letter placed at annexure a-2. after

having considered the matter, tne respondents

proposed penalty of withholding one increment

w.e.f. 1.7.2003 with cumulative effect, -^ne

respondents hav e also said in their order

dates 30 .3.2003 imposing ttie said penalty

that the said penalty has been imposed on him

by taking a humanitarian view of the matter .
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3, It is,! hov/evtf, observed that the

applicant was considered for up gradation in
meeting of the

the/Departmental Promotion Committee (DPC)

held on 23/^4.4.2992, but he was not considered
the

suitable for^2nd ̂ iCP. It is not clear from

the details given by the applicant in this OA

whether and if so when he was considered and

not panted the 1st ̂ ^GP. On having he an

asked to elaborate this, the learned counsel

have no furth^ information to furnish. It is

observed from the statemoat made by the applicant

that he has not beoi granted any up gradation

under the Assured Career Progression Scheme

(ACP) gn far • It is also observed that the

applicant has not preferred any representation

against the orders of the respondents dated

18.6.200 2 whereby he has been refused up gradation

under the ̂ CP or against the penalty of withholding

one incranent vide the orders of the respondents

the

dated/3rd July 2993 (^nnescure ̂ -7) .

4. Under these circumstances and after

having heard the lecxned counsel for the applicant

and after having perused the materials on

record carefully, we are of the considered

opinion that the applicant, having not

represented to the authorities and having not

thus ©chausted the departmental remedies avail-

able to him, ' . may first approach the D^artment
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with appropriate represantation on the subject

and should seek necessary relief as prayed for

by him in this Original ̂ p3j.cation« V^ie also

direct that, in order to facilitate appro^^riatc

consideration and disposal of the matten

a copy of this Original implication may
and

be made available to the respondents/v/h»5i, may be

treatW as a representation of the applicant

and v/hich will be considereu and disposed of

by the Respondents by issuing a reasoned and

speaking order within a period of three months

from the date of receipt of a copy of this Order

5. With this, this Original ivppl^ ̂tion

stands disposed of in terras of the above

directions ,

6.

a hall be

There ^ no order as to costs,

RRT BHUisHfiN)
MH-BER (J)

yi-K

(SRfWEStfl-ii^R JH^) ^
MEJ-B ER (A)
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